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0A.NO. 183/93 Dated: 1263330

shpi Y.R.Singh for the applicante
Shri Je.GeSauant for the respondents.

At the requast of Shri Sawant,
tuwo waekét}time granted for £iling

replyo
S .0 N ta 29&;'3 0193 °

Interim order to continuse.

(N.Y.?RIDLKAR) (N.S.DEgHPANDE)
m (A) VeCo

Dated: 29.3.93

Shri Y.R.Singh for the Applicant.
Shri J.G.Savant for the respondents.

Further -two weeks granted for
filing reply. Rejoinder within tuwo’
weeks thereafter. |

Put up for admission on 2644493,

Interim relief granted to continue.
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(MS.USHA SAVARR) (M.5 .DESHPANDE )
m ‘(A) ) U.Co
A .N3.1683/23  Dated: 26.4.93

Shri Y.R.Singh for the applicant.
Shri J.G.Sawant for the resoondents.

Shri Sawant states that on uritten
instructions that the letter which is
impugned in this procsedings was never
issued by the respondents and it is a
fake lotter. Since no effsct is to be
given to such fake letter, nothing
survives and Shri Singh withdraus this
application on this uritten instructions
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